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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENQ:]- \
ALLAHABAD
T.A.No, 901/86
( 0.s, No, 86/84)
Ganesh Shanker Shukla ,... _,,,,,Applicanﬁ, |

N4

Versus

Union of India and OthErs... ......Fﬁspﬂndﬁﬁtﬁ-.-';

Hon'ble Mr, Miharaj Din, J.M,

( By Hon'ble Mr, Maharaj Din, J,M. )

This T.A, has been received on trensfer as 3
the plaintiff filed thesuit in the court of Munsif
City, Kanpur seeking relief for correction of his

date of birth in the service record, -~

2, The relevant facts as given in the plaint &

aré that the applicant was appointed as tailor
( Darzi) 'C' on 20.,11,61 at Ordnance Clothing
Factory, Shahjahanpur, The epplicant did not produce
any document regarding his date of birth at the
time when he entered inq_the service, It is stated
that the applicant ggb%out his age as 19 years

but the factory authorities ( Doctor ) were of the
view that he was 24 years of age consequently his
date of birth in the service record was recorded as
14,10,1937, The applicant subsequently obtained
the copy of the scholar register and transfer
certificate from Shyam lal Inter College, Nawabgan j
Unnao where he was educdted and in these documents
the date of birth of the app licant was recorded as
156 10,1943, The applicant on the basis of the s
documents submitted representation for correction
0f his age, But the same was turnegd down, SO the
applicant has come up before the Tribunal ¢ laiming
the relief that his date of birth be declared

to be 15,10,1943 and direction be issued tolthe i~ |
respondents to correct the date of blnth"ﬁmtﬁﬂﬁ /"j

service record of the applicant.
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I The TeSpondents filed reply and resisted \‘

the claim of the applicant on the g

round that the
date

\
Of birth of the applicant wés not recorded !

arbitrari ly as alleged. The dpplicant himself
<

that he was 19 years of ag® at the time when he
entered in the service o

14,10, 1961 when he
éntered in the €mp loyment, q transfer from

Ordn ance Clothing Factory,

Shahjah_anpur the app licant

Wés working in Ordnance Parachute Factory | Kanpur

and was POosted as Examin

er skilled gince S, 10, 1964,
i

The Ministry of Home

Affairs has circulategd
NOtification No,

19017/7/79-E st + (A) dateq 30,11,

79
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S€rvice on the date on which he first :ﬁppe,a;e‘\-._
at such eXamination Or on the date on ¢fi which : _
he enteregq Goverrimen t sérvice, . ~§:
64 In T'€sponse +to Factbry Order no, 187 dated
l4,8,75 inviting the attention of the eémp loyees
Ondentg were JUustifieq
1N not acce, ting the assertion of tphe app lican+t about
Change of his date °f birth in the service record
The TeSpondentg have PrOduced the Service p
0f the dpPlicant apg in the ldentl;:.y Card his date of
birth jig €ntered ag 14
o
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made therein.

TherefOre,

it is urged that

the app licant who ig

is

The applicant NOW cannot resile from h
assertion which he made
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Quarters, Kanpur and as per orders of the Addiix?:jal
Director General of Qfdnance Factory/ (EF Head ﬂ"1
Qu arters datedl,9, 79, The date of birth of Surdj 3
Prakash had been amended as 4,5, 1940,
9, In case of the dpplicant the Educational
Authorities haye only verified the recognition
0f the Institution but they have not verified
the entries of the COpy of the certificate submitted

by him so the app licant's case ijis different than

refusing to dccept the rétfu“esi; of the applicant

about correction of gate of birth on- the basi e,

Téspondents have not done any illegality nor
volilated the PTovisions of Article 14 and 16 of
the Constitytion Of India, The dpplicant hag

joined the service in the year 1961 and filegd

caree r e Intcaseor Dharampal Vs, Union of Indig

( 1989 (11) ATC 236 the Delhi Bench of the

Tribunal dismissed the app lication nolding thst

it suffers from latches of delay despite of the

fact that the change of the date of birth was

SOught on the pasis Of matriculation certificate.,

The same view was taken by this Bench in O,A, No,
1182/91 sSri Jagroop Vs, Union of India and others
decided on 18, 2,1992, The Jaba lpur Bench of the
Tribunal in the cdse of Ghasete Ia] vs, Union of

( 1988 (6) ATC 224 rejected the application abou t
change of date Of birth abserving that the date

0f birth wag recorded on gan émp loyee 's own
declaration ang 3ccepted by him, he jis stopped
from challenging it, The Calcutta Bench of th_?#f“"'_ j

Tribunal in the ¢3s8 of Sarju Prasad Vs, Unir Y.
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B~ hy -
in the Service récord " \

were not verified by the
Educational Authorities

to prodyce the origina} ce

tificate evep On demand,
SO the ruling citegq by the learneg Counsel for the
| - applicant ig p

ot app licagble +o the factsg 0f the
PréSent cage,
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The dpplicant alse faileg
is
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